
v OPEN CQJRT 

CENTRAL AWLINIS TBA IIVE TR.IBJNAL 
ALLAHABAD BE!'CH3 ALLAHABAD. 

Allah.»••, this the 11th ••Y •f Novemaer, 2CX:>3. 

QUOHJM. : HON. MRS • MEERA CHHIBBER, J.M .. 

0 .A . No. 1359 ef 2003 

Akhilesbwar .Pr.s.a Singln S/0 M.tl.in Mehan Singh R/0 Village 

.na Pest Office Dehhilr., Tehsil Omur., District Sit.m.rhi, 

st. te f Bihar •••• ·• • •• • • Appl iCil nt. 

Versus 

l. Unic»n of In.ii. th.rough Secret.ry Defence, Ministry •f 

- lAfence, New Delhi. 

2. Chief of the Amy St.ff, lflciian Amy, New Delhi. 

3. Presi41lent, Metlic.l Be.rli, Sainik Aspatal, Kirkee, Pune , 

In the st. te ef M. ha ra shtra • 

~. Chief •f Contreller Jl!fence Acceunt (Pensi•n), AJ.l.habi41l • 

• • • • • ••••• Respenaents. 

Counsel for .res,•naents : Sri R.C. J•shi, 

fJ R D E R (ORAL} 

BY HON. MRS, MEE.RA CHH1BBER1 J.M. 

_. °1his O.A. his lt-een file• •y the applic.nt, wh• 

w. s working in the zank •f lfH.v«ld • .r anel w.i s given No.J.4471 
747 M. His grievance is that even th•ugh he was given retire- 

ent •n meaical g~und aut till liate he has not aeen pai• 

"«is.iilility pensien .. PerusJl ef the ,eti'ti•n shews thit 

._pplic.nt is • memloer •f Amy as he is having the rank .in41l 

numlD~r -~l•ttetl by the Anny. 

2. Sec tien 2 •f the A. r. Act, 1985, fer re. •Y ref ere nee, 
re.tis' as unaer :- 

''2. Act not to apply to cert.in ,ersons. - The 
provisions of this Act shill ·not apply to - 

(a) Any emiler of the n.val, milit.ry or air force 
or of any other a.tmea forces of the Union;n 



-- - -- -~ - -- 

; 2 : 

3. Since •PPlic.nt is • memaer of the milit.ry, 

therefore,- this ease is not m.int.in • .ale in the Triaun.il 

as memllers of mili:t;.ry .are specific.llly exclutiell llty Section 2 

of A.T. Act, 1985. This OoAo is0 therefore, aismissea as 
~~ 

not mt1imt.in.ale. The •P lic.nt is ~iven liaerty to 

•ftztr~ch the .ppropri.te fonua for retl.ressil of his 

grievance. 

No oraer .is to costso 

J.M. 

Astbane/ I 


